107  Written Answers
Public Undertakings engaged in mining and
development work of minerals, is bein

ensured by State Programming Boards and;
Central Geological Programming Board. Be
sides the All India Mineral Advisory Board
deals with major questions of the working of
mining laws and procedures and various
development measures which would facilitate
the increased utilisation of minerals resources.

(b) The Programming Boards and Mine-
rals Advisory Board arc working satis-
factorily and producing useful results.]

CLOSURE OF MICA MINES IN
ANDHRA PRADESH

906. SHRI N. R. MUNISWAMY : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that several mica
Hnnes in Andhra Pradesh have been closed
own;

(b) if so, the reasons therefor; and

(c) whether any enquiry has been insti-
tuted thereon and with what result ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS AND MINES AND
METALS (SHRI NITI RAJ SINGH
CHAUDHARY) : (a) The number of

working mica mines in Andhra Pradesh
during the years 1967, 1968 and 1969 were
as 78, 60 and 56 respectively.

(b) The reasons for closure of mines were
shortage of electricity, breakdown o
machinery and unproductivity of the mines.

(c) Though no specific enquiry has been
instituted, a Working Group on Mica has
been constituted in January 1970 which is
expected to take into account the closure of
mines in the different mica mining regions of
the country. The report of the Working
Group is awaited.
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to Questions 108

BoARDS OF DIRECTORS OF NATIONALISED
BANKS

907. SARDAR GURCHARAN SINGH
TOHRA : SHRI S. A. KHAJA
MOHIDEEN:

Will the Minister of FINANCE be pleased
to state whether it is a fact that no Member
of Parliament has been included in the
newly consituted Boards of Directors of the
nationalised banks if so, what are the
reasons therefor ?]
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+[THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN) : There is no Member of
Parliament included in the first boards of
directors of the fourteen nationalised banks
constituted recently under Section 7 (3) of
the Banking Companies (Acquisition and
Transfer of Undertakings) Act 1970. The
first boards have to decide with the help of
the Custodians various administrative
matters relating to the banks and need to
have frequent meetings. As each of the first
boards is small in size the directors are
normally expected to attend all meetings of
the board. It may be mentioned that

F[ 1 English translation.



